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. (2) Tt shall come into force on such date as the

State- Government may, by nofification, appoint. ¢ .

_ 2.1In this Act, unless the context otherwise’ Toqui-
~Tes,— K = S o

Welfare Board established under section 45
(2} ‘employee’ meang :— . '

(i} any person who is employed for hire or -
reward to do any work, skilled or unskilled, manual, .

SUpervisory, clerical,” or techmical, in an establish-
ment for a period of thirty days during the period
of twelve months, whether the terms of employ-

.ment be express or implied; but does mot include

any person— . _ _
(@) who is emploved mainly in g managerial
capacity; or . I

(b) ~who being- employed in a’“supervisorjg
capacity, draws wages . exceeding ~ Rs. 1,600 (Rupess

sixteen hundred) per - mensum .or exercises either by.

the nature of the duties attached X0 the office or by
reason of the powers vested in him, functions mainly
of a inanagerial nature ; or = - : o

(c) who is employed as an appreniice or on
part-time basis. :

Explanation.—An apprenticc means a person
who according to the Certified "Standing - Orders
applicable to the establishment is”an apprentice or
who is declared to be -an apprentice by the . authority
specified in this behalf by the Government; and

{li) any other person employsd in any esta-
blishments whom the Government, may . by noti-
fication, declare tc be an employee for the purposes
of (s Act :

(1) . “Board’ means the.‘Andhra'Pradesh LabOur
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; (3} ‘employer’ means any rersun who employs
either directly or through another person either on
behalf of himself or any other person, one or more
employees in an establishment and includes—

(i) in a factory, any person named under section
7 (1) (f) of the Factories Act, 1948 as the MAanager; ¢ orine

(i) in any establishment, any person responsi-
ble to the owner for the supervision and control of
the employees or for the payment of wages ;

{4) ‘establishient’ means—-

(1) a factory as defined in section 2 (m) of the Central Act
Factories Act, 1948 ; 63 of 1948
(i) & moior transport undertaking  as defined Comizal Act
e Motor Transpect Workers Act, 1961 I

[ 1 . am A .
Lz ouidie LXOVEELIIACH:;
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(7) “independeys member’ means amembar of
the Board who ig no: connected with the managz. -
meat of any establishment: or'who.is not an employee;

and includes an officer of the Government nominates
4s a member;

(8) ‘Inspector’ means an. [nspector appointed
under section 18 ; .

(9) ‘notification’ means.a notification published
'in the Andbra Pradesh Gazelte and  the word Doti-
fied’ shall be construeg accordingly; -

(10) ‘prescribed’ means prescribed by the Govern-
ment by the rules made under this-Act; . -

(11) ‘unpaid accumulations’ means  all payments

ment of this Act, including the wagss -and. gratuity

legally payable, but does not include the - amount of

coniribution, if any paid by an emplover to a Provi-

Centra; Acy - S60E Fund.established under the Employees Provident
9of19s2, Funds Act, 1952;

(12) ‘Wages’ means all  remuneration capable

of being expressed in terms  of money which would,

If the terms of the contract of employment, express

or implied were tulfilied, be payable to an employee

: In respect of his employment or of work dome in such

Central cmployment and includes bonus payable under (i

1965, Payment of Bonus Act, 1965, but does not inciude,—

(a) the value of any house accomodation,
supply of light, water, medical attendance, or
any other amenity or any service excluded from the
computation of wages by general or special order
of the Government,
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(b) any contribution paid by the employer
to any pension fund or provident fund or under any
scheme of social insurance; ’ |

(c) any travelling allowance or the value of
any travelling concession;

(d) any sum paid to the cmployee to defray
special expenses entailed on him by the nature of his
employment; or

(e} any gratuily payable on termination of
employment;

(13) ‘Wellace Commnissioner’ . means ihe Wel-
fare Comunissioner appointed under section 17.

3. (1) The Government shall constitute a fund Constitution
to be called the Andhra Pradesh Labour Welfare SfAndbrs
Fund, and notwithstanding anything contained in Labour
any other. law for the time being in force or in any pobe
contract or instrument. all unpaid accumulations
shall be paid, at such intervals as may be prescribed,
to the Board, and be credited to the Fund and the
Board shall keep a separate account therefor . until
claims thereto have been decided in the manner,

provided for in section 8.
(2} There shall also be credited to the Fund,—

(a) unpaid  accumulations paid to the Board -
under section 8; ‘ i

(b) all fines including the amount realised
under Standing Orders issued under the Andhra :
Pradesh Industsial Employment (Standing Orders) !
Rules, 1953 from the employees by the employess
notwithstanding. anything contained in any agree-
ment between the employer and the employee.

(¢) deductions made under the proviso t.o Centaal o
sub-section (2) of section 9 of the payment of Wages™®
Act, 1936,
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(d) contribution by employers and employees; -

(e) any interest by way of penalty paid under
section 9;

(f) any voluntarjf donations;

(g) any amount raised by the Board from other
sources to augment the resources of the Board;

(h) any fund transferred under sub-section (3)
of section 12;

(i) any sum borrowed undar section 13;
(;) granis or advances made by the Government.
{k) any rmoney deposited under sub-section

Centrat et i) ©f secion & of the Workmens <Compensaiion
§ali923. oy, 19,,; Le compensation in respect of a deceasedl
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(3) The Board shall - consist of such number or'
‘members as may be prescnbed in each of ‘the followmg
categones namer

(@ representatwes of employers and employees
in equal proportion, to be nominated by the Govern-
ment ; .

. (b) independent members; to be nommated by
the Government as follows:—

(i) Minister for 'La-bour shall be the Chair-
man; : _ J—

(ii) the Secretary to Government, Labour i
. Employment, Nutrition and Technical Education Dep- !
artment, ex-officio; -

(iii) the Secretary to Govemment Fi-nance
and Planning (Finance} Depariment, e‘{-OfﬁLIO

(iv) the Secretary to Government, Industries
Department ex-officio ;

- (v) a woman member to represent women,

(4) Save as ctherwise expressly provided in

this Act, the term of office of the members of the Board

~ shall be three years commencing on the date on which
their names are notified.

(8) The allowances, if any, payable to the memnu-
bers of the Board and the conditions of nominafion of
the representatives of the employers and émployees shall
be such as may be prescribed.

5. (1) No person shall be nominated as or continue Disqualii
to be, a member of the Board who-— - cations and

. 1.
(a) is a salaried official of the Board; or remose
"J. 196340
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. (b) is or at any time has been adjudged insolv:nt

or has suspentled payment of his debts or has compcun-

- ded with his creditors; or

Resignation
ce by
ember and
fillwig up of
¢ sual
¥.2canc :s.

(¢) is found to be of unsound mind, or;

(d) is or has been convicted by a criminal Court
for an offence involving -moral turpitude, unless such

conviction has been set aside; or

(e} is in arrears of any sum due to the Board.

(2) The Government may remove from office
any member who—

{(a) is or has‘become subjecti to any of the
disqualifications mentioned in sub-section (1) or

(b) is absent withoui leave of the Board for
more than three consecutive meetings of the Board:

Provided that before taking, action under this
sub-section, the momber goncerned shall be given
anopportunity|{to make his representation against
the action- proposed. ' L

6. (1) A member may resign his office by giving
notice thereof in writing to the Government, and
on the résignation being accepted, he shall be deemed
to have vacated his office as such. -

(2) A casual vacancy in the office of 2 member
shall be filled by nomination of another person from

‘the concerned category and a member so nominated

shall hold office for the unexpired portion of the term

‘of the office of his predecessor.

(3) No act or proceedings- of the Board - shall be

-invalid on the ground merely of the existence of any

vacancy in, or any defect in the constitution of, the
Board. ' i
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~*7. For the purpose of advising the Board inTowerto

the discharge of its functions and in particular for %%prﬁ;r?ituecs.
carrying into effect any of the matters specified in
sub-section(2)of section 12, the Board may con-
stifute one or more committees consisting of . at least
one member of the Board and equal number of

representative of employees and employers,

8. (1) Al unpaid accumulations shall, subject Unpaid

. P : +q dccumula-
to other provisions of this section, be deemed ‘o 110n3 Lrans-

be abandomned property and be transferred to theferedio the

control and administration of the Board and shall [findand
vest in the Board. to

(2) Any unpaid accumulations transferred to the
Board in accordance with the provisions of this Act
shall, on such transfer, discharge an employegr of
the liability fo make payment to an employee in
respect thereof, but to the extent only of the amount
transferred to the Board; and the liability to make
payment.  fo the ecmplovec to the extent a#foresaid
shall be deemed to bc'.transferred to the Board.

(3) As soon as possible, after the transfer of

- any unpaid accumulations to the Board, the Board

shall publish a notice, containing such particulars
as may be prescribed, in the following manner:—

(a) by exhibiting on the notice board of the
establishment in which the unpaid accumulations
were earned;

(b) by publishing in the Andhra Pradesh
Garette; and

(c) by publishing in any two newspapers having
wide circulation, and in the langunage commonly
understood, in the area in which the establishment
in which the unpaid accumulations were earned,
is situate, or in such other manner as may be pre-
scribed, regard being had to the amount of the claim;

. and shall invite claims by employees for any payment
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due to them. The notice shall be so published “Sadi-
narily in the months of June and Deccember of every
year, for a peried of three years, from the date of
the transier=ro the unpaid accumulations to the Board.

(4) Where any question arises whether the notice
referred to in sub-section (3) - Was,given publicity_ as
, required by that sub-—sectiqn, a certificate to that.
effect given by the Board™ shall be congclusive  proof
of such publication. '

(5) Where a claim is received whether in pursuance
of the noticc aforeasid or otherwise, within a
period of four years from the datesf first publica-
tion of the notice in respect of such claim,
the Board shall transfer such claim to the authority
Central et 2PPOINted under section 15 of the Payment of - Wages
4of 1936.  Act, 1936, having jurisdiction in the area in ‘which
the establishment is situate, and the said authority
shall preceed to adjudicate upon, and decide such
claim; and in hearing such claim, the said authority
shall have the same powers conferred by and follow
the same procedure, in so far as it is applicable,
laid down by or under the provisions of that Act.

(6) If the said authority, after making the en-
quiry into the'validity of Any  claim, is satisfied
that any such claim is|valid,and the employec  is
entitled to recejve payment, it shall pass an order
directing that the unpaid accumulation or any part
thereof in relation to which the claim js made shall
cease to be deemed-to be abandoned property- and
to be transferred to the Board and that the Board
shall pay the whole or such part of the accumulation
as the authority decides to be property due, to the
employee; and the Board shall make the payment
accordingly: : - _

Provided that the Board shall not be liable to
pay any sum in excess of that transferred under sib-
section (1) of section 3 tg the’ Board an unpaid
accumulations in respect of the claim.
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(1) for the first three months at one per cent

of the said amount for each complete month or

jpart thereof after 1he last date by which he should
have paid if according to the notice; and

{b) for each complete month or pair there-
after at onc and half percent of that amount during
the time he continues to make defauit in the payment
ot that amount: ' - .

Provided that . the Welfare Commissioner may,
subject to such conditlons #s may Dbe prescribed,

" ¥emil the whole or any part of the penalty in respect

uf any period.

P

t'giog;;ibg:jgg 10. (1) Every employee shall contribute two rupees

by employee per year to the Fund and every employer shall, in tes-

and employer

Central Act
4 of 1336.

Granis amd

advances

by the Gov-
eroment.

pect of each such employee, contribute five rupees
per year to the Fund. :

(2) Notwithstanding anything  contained in
any other law for the time being in force, the employer
shall be eniitled to recover| from the, "employees 1he
vmployees’ contribution by deduction”from his; wages
in such manner as miy be prescribed and suach deduc-
tion shall be deemed (o be & deduction authorised
by or under the Payment of Wages Act, 1936.

11. The Government may, from time to time,
make grants and advance loans to the Board to the
extent of the Fund avuilable for the purposes of
this Act, on such terms and conditions as the Govern-
ment may, in each case, determine,

Vesting and 12, (1) The Fund shall vest in and be held and
application of y pplied by the Board .as trustees subject to the pro-

visions and for the purposes of this Act. The moneys
therein shall be utilized by the Board &0 defray the
cost of carrying out measures which may be specified
by the Government, from fime to time, for promoting
the welfare of labour and of their dependents.
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(2) Without prejudice to the generality of tlie

. provisions in sub-section (1), the money in the Fund

- may be utilized by the Board to defray expendilure on

- the following:—

(a) labour welfare centres under the control
of the Labour Department of the Govern-
ment; -

(b) reading rooins and libraries;

(c) games and sports;

(d) communily necessities;

(e) excursions, tours and holiday homes;

(f) entertainment and other forms of recreation;

(g) home industries and subsidiary —occupaiions
for women and unemployed persons;

(h) corporate activities of social nature;

(i) vocational training;

(j) convalescent homes for tuberculusis patients;

(k) pre-schools;

(1) nutritious food to children of employees;

(m) consiruction and maintenance of the labour
welfare cenire buildings;

(n) cost of administering the Act including
the salaries and allowances of the staff
appointed for the purposes of the Act;

(0) medical @id to ecmployees for specialised
treatmen i deserving cases; and

(p) ‘such other objects as would in the opinion
of the Govermment improve the standard
of living and ameliorate the social condi-
tions of labour: - o

Provided that the Fund shall not be utilized in
financing any measure which the employer is required

under any law for the time being in force to camry

out;
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Provided, further thul unpaid  accumuiations
and fines shall be paid w0 the board and be ox-
pended by it under thais Act, notwithstanamg  anything

Centrg] Act in the Payment of wages Act, 1936, or any ouier law

4 of 1935.

Power of
Board to
borrow,

Deposits of
Furd and
placing of
accounls
and audit
report
before the
Government
Central Act 2
of 1934,
Central Act
23 of 1955-
Central Act
of 5 1970.

for the time being in force.

(3} The Board may, with the approval of the
Government, make a grant ouy of {ite rund  io any
employer, any local authority or any other body in
2ia 01 any activity for the wellare or lavour approved
by the Government.

{4) If any question arises whether any _particular
CApeldilre IS or 18 not depitavie to lhe Fund, Lhe
wautter shail oe  referreq to e Government, whose
deciston thereon shall be final.

(5) It shall be lawful for the HBoard to conlinue
any acuvily linancea from the labour welfare fund
of any establishment, if the said fund is duly irans-
ferced 0 the Board.

i3. Subject o the other provisions of this Act
the Board may, from time 1o time, with the ptevious
sanction of the Government, and subject o such
conditions as may be specified by the Government
i this behalf borrow any sum required for the pur-
poses of the Act.

14, (1) All moneys and receipls forming part of
the Fund shall be deposiied in the Reserve Bank of
India constituted under the Reserve Bank of India
Act, 1934, or in the Stute Bank of India, constitured
under the State Bank of India Acl, [955, or any
corresponding new Bank as  delined in the Banking
Companies (Acquisition and Transfer of Undertak-
ings) Act, 1970, or any other scheduled bank or the
Stute Co-operative Bank or such other co-operative
bank as the Governmen! may notify in this . behalf
and the bank account shall be operated wupon by
such officers of the Board as may be authorised by
the Board and in such manner as may be prescribed.
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“.. . {Z) The accounts of the Board as certified by
the auditor, together with the audit report thereon
shall be forwarded yearly to the Government and the
Government may issue such instructions to  the Board
in respect thereof as they may deem fit and the Board -
shall comply with all such i '
the accounts of the Board, as certified by the
lAuditor together with a copy of the audit report
lthereon shall be laid on the table of the Legls-

lative Assembly of the State.

[5. Where the Fund or any portion  thercof nvestment
cannot be utilised within a pericd of ninety days for of Fund.
fulfilling the objects of the Act, the Board shall invest
the same in any of the securities specified in tlauses'

(a) to (d) of section 20 of the Indian Trusts Act,

1882 or in fixed deposit bonds of the State Co-opera-

tive Bank or such other Co-operative Bank as the enical Act
Government mzy notify from time to time in this '
bebalf, or in such other security as mdy be cxpressty
authorised by the Government in this behalf.

16. The Government may give to the Board such Directions
directions as in their opinion are necessary or e3pe- by Govern-
dient in connection with the expenditure from the s
Fund or for carriying out the purposes of this Act
and it shall be the duty of the Board to comply with
all such directions. -

17. (1) The Board shall, with the previous aP- s ppoint-
proval of the Government, appoint an officer of the ieat and

Labour Department not below the rank of Joint JSrof

Commissioner of . Labour, as Welfare Commissioner Commis-
who shall be the Chief Executive Officer of the Board. %™
It shall be the duty of the Welfare Commissioner to

ensure that the provisions of this Act and the rules
made thereunder are duly cartied out, and for this
purpose he shall have the power to issue such oraers,
not inconsistent with the provisions of this Act or
the rules made thereunder, as he deems fit, iaclading
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any order implementing. thz decisions of the - B
taken by or under this Act.
(2) Notwithstanding anything in sub:section (1);
the first Welfare Commissioner shall be appointed
by the Government, as soon as may-be practicable,
after the commencement of this Act for -such period,
not exceeding five years, and on such .conditions, a8
the Government may think fit. -

Appoint- i8. (1) The Government may appoint 'ag many
Inspectors.  Inspectors as are required to inspect records im  com-

nection with the sums payable into the Fund.
(2) Any Inspector may,—

(a) with such assistance as he thinks fit,
enter at any reasonable time any premises for carrying -
out the provisions of this Act; ' S

(b} exercise such other powers as may be
prescribed;

(c) mnké such examination and hold . such
inquiry as may be necessary for ascertaining Whether
the provisions of this Act, have been and ; are being
complied with; i

(d) require the production of any prescribed
register and any other document in possession of
the employer in connection with the sums payable
to the Fund. ’

Appoint- 19. The Board shall have power to appoint such
mentof o officers and clerical and executive staff as it thinks
atherssaff  fit to carry out the purposes of the Fund and to
byBosrd  gupervise and control the activities of any other body

financed from fhe Fund: :

Provided that the expenditure on account. of
the officers and servants appointed by the Board
and any other administrative éxpenses to be-incurred
by the Board shall not exceed fifteen percent -of
the annual income of the Fund.
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-20. The Government -shall have power to ap- Powerof
point any person to, or remove any such person from, STt
the service of the Board, in respect of whom the Board in
Board by a special resolution of more than one-third crses.

of its members, so” authorises the Government.

21. (1) As soon as may be after the commence- Allotment
.ment of this Act, the Government may, after consul of certaia
ting the Board, direct by general or special  order- OMaers and
that such of the officers and other servants serving im- Board.
mediately before the notified date in connection with
the affairs of the State as are specified in the order
shall be alioted to serve in comnection with the,
affairs of the Board with effect on and from such date
as may be specified in the order:

Provided that no such direction shall be issued
in respct of any officer or other servants without his
consent for such allotment:

Provided further that the conditions of service
applicable immediately before the notified date to
any such person shall not be varied fo his dis-ad-
vantage except with the previous approval of the
Government, :

(2) With cffect on and from the notified date,
the officers ard other servants specified in such order
shall become employees of the Board and shall ceasc
to be officers or servants of the Government,

Explanation:—-In this _section, ‘notified  date
raeans such date! as is notified by the Government
in this behalf, - '

22. (1) The moneys standing to the credit under Transfer of
the Provident Fund Account of any officer or servani Crovident
allotted from the service of the Government to the Fund fo the
service of the Board on the date specified in the order ‘
under sub-section (1) of section 21 shall stand trasds-

. ferred to and west in the Board with effect on and
from such date.

A
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:2) The Board shail, as soon ds may be after such
daie, constitnie in respect of the moneys transferred to
and vested in it undor sub-section (1); a similar fund
and may Invest the  accumaulations under the fund in

-such securities and subject to such conditions, as may

be specified by the Board  with the approval of the
Govemmf_m :

23, The Government or any officer authorised by
them in this behalf, may call for and cxramine the
records of the Bo.ud for the purpose of supervising the
working of the Board und may pass such orders as
fhey or he may think fit.

24. Any sum payable into the Fund under this Aclf
shall, without prejudice to any other mode of cecovery,
be recoverable on behalf of the Board as an arrcar of
land revenue.

25, Any persos who wilfully obstrucis #n Inspector
in the cxercise of his powers or discharze of his duiles
under this Act or fails to produce for inspection on
demand by an Inspector any register, record or  Otner
docoment maintained in pursuance of the provisions
of this Act or thz rules made there under or to supply
to him on demauad true copies of any such Jdocument
shall, on conviction, be punished,~—

(a) for the first offence, with imprisorment for
a term which may extend fto three months, or with fine
which may cxtend to five hundred rvupees, or with boily;
and

(b} tor a second or subsguent  offe hee, w:;h
impriaomw ut for a term which m w extend 10 six months
or with {ne which may.extend to ong thouz:and run e(-.=;,
or- with beih; :

Providzed that in the abzence ¢f special and aur,qu,rte
reas.ans fo 171" contrary io e mentioned in the indge-
ment of the court in uny case where the -offendedis
santeneed (o fire or '), the amovut of J_l'ﬁe shall nei be
less than difty rupoe
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26. (1) No court shall take cognizance of ~any Costhizarce
. . of offences,
offence punishable under this Act except on a com-
plaint by, or wiih the previous saaction in writing o,
the Welfare Commissioner.,

(2) No court inferior to that of a Magistrate of
first class shall try any cifence punishable by or under
this Act. .

27. (1) If the person comitting an  oflence  under _
. . & . . offerices by
this Act is a company, €very persen who, at the time companics.
the offence was committed, was incharge of, and was
responsible to, the company for the conduct of the -
business of the company as well as the company shatl
be deemed to be guilty of the offence, and shall be
liable to be proceeded againsl and punished accordingly:

Provided that nothing contained in this sub-section
shall render such person  liable to any punishment
provided in this Act, if he proves that the offence wus
commitited without hig knowledge, or that he exercised
all due diligence to prevent the commission of the
offence.

(2) Notwithstanding anything in sub-section (1)
where an offence under this Act has been committed
by 2 company and it is proved that the offence has been
committed with the consent -0r  connivance of, or is
atiributable to any neglect on the part of any director,
manager, = secretary or other officer of the company,
such director, manager, secretary or other officer shall
also be deemed to be guilty of that offence and shall be
liable to be proceeded against and punished accord-
ingly. ’

Explanation:—For the purposes of this section,
‘company’ means a body corporate and includes a firm
or olher association of ~ individuals; and ‘director’ in
celation to a firm means a partner in the firm.

28. No court shall take cognizance of an offence Limitation
punishable by or under this Act unless a ‘compla_im of prosecu-
thereof s made within six months of the date on which tion.
the offence is alleged to have been committed.
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'gg:’::v’igc 28. In regard to any money set apart in any esta-

the welfare_* blishment specifically for the purpose of promoting the

un estublish-
ment, Board shall have power

activitics of - \elfare of the employees in such estabhshment tae

(i) to require the production of any document in
possession of the employer of the establishment in cox-
nection with such money to satisfy itself as to whether
such money is being applied for such purposes;

(i1) to call for any such infermation from *he
employer of the establishment as it may decem relevaat;
and )

(i) to issue such directions to the employer of
the ‘establishment as it may deem fit for the purpose of
utilising the Fund for promoting the welfare of the
employees in the establishment. -

l;grﬁa-cl:gpﬁ?i 30. Any person who wilfully fails o produce any
anc: with document required by the Board or to furnish any
the direction §ntormation called for by the Board or wilfully fails to
Board. comply with any direciton issued by the Board under

section 29 shall, on conviction, be punished with—

{a) for the first offence, with imprisonment for a
term which may extend to three months, or with f{nc
which may extend to five hundred rupees or thh both:
and

(b) for a second or subsequent offence, 'with

imprisonment for a term which may extend to six mont.hs :

or with fine which may extend to one thousand rupees
or with both:

Provided that'in the absence of special and adequate
reasons to the contrary to be mentioned in the judgement

- of the court; in any case where the offender is sentenced
to fine only, the amount of fine shall not be less than

fifty rupees.
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31. The Board shall, as soon as may be after ihe
end of each year, prepare and submit to the Goverament
before such date and in such form as may-be prescribed,
a report giving an account of its activities during-the
previous year, and the report shall also give an account
of the activities, if any, which_are likely to be undes-
taken by the Board in the next year. A copy of such
report shall be laid on the table of the Legislative
Assembly of the State.

Annual
Beport.

32. (1) Tf the Government are of opinion that ihe syperses-

Board is unable to perform or has persistently made

sion of the

default in the performance of, the duty imposed on it Board.

by or under this Act or has exceeded or abused -its
powers, they may, by notification, supersede the Board
for a period not excéeding six months as may be specx-
fied in the notification:

Provided that before issuing a notification under
this sub-section, the Government shall, by notice re-
quire the Board to show cause within such period as
may be specified in the notice why it would not be
superseded and shall consider the exPlanatlons and
objections, if any, of the Board. :

'(2) Upon the publication of a notmcauon undcr
sub-section (1) superseding the Board,—

(a) the Chairman and all the‘lmmbers of the
Board shall, as from the daie of superscsslon, vacate
the1r offices as Such; Y

(b) all ‘the powers and duties which rﬁay, by
or under the provisions of _this Act be exercised ot
performed by or on behalf of the Board ‘and. the Chair-
man shall, during the period of supersession be exercised

and performed by such authority or person as thc :

Government may direct;

(c) all funds and other propérty vested in the
Board shall, during the period of supersession, ‘vest- i
the anthority or person referred to in clause (b); axd
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(d) all Lidbilities, legally subsisting and en-
forceable against the Board-shall be enforceable against
the authority or person referred te in clause (b} to the
extent the funds and properties vested in it or him.

(3) On the expitation of the period of superession
specified in the notification issued under sub-section (1),
the’ Govemment may,—-

(2) extend the period of'Supersession for such
further period not exceeding six months as they may
consider necessary; or

(b) reconstitute the Board in the manner pro-
vxded m sub-section (3) of section 4

33 (1) The Govemment may, by notification;
authomc any authority or officer to exercise any of the
powers vested in them by or under this Act except the
power to make rules under section 37 and may in like
mapner. w1thdraw such authorisation, :

" (2) The Board may, by general or special order
ih writing dclegatc to the Welfare Commissioner orf
other officer of the Board such of its powers and func-
ttons under this Act except the power to make regula-
tions under section- 38, as it may deem necessary and it
may in-like manner withdraw such delegation.

"(3) The exercise of any power delegated under
sub-section (1) or sub-section (2} shall be subject to
such restrictions and conditions as may be specified in
the order and also to control and revision by the Govern-
ment or by such officers as may be empowered by the
Government in this behalf or, as the case may be, by
the Board or such officer as may be empowered by the
Board in this behalf.

(4) The Goveérnment or the Board, as the casc
_may-be, shall also have the power to control and.revise
the acts and proceedings of any officer. so empowered.
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34. Al the members of tha Board, the Welfare gzz_ﬁm of
v - - (
Commissioner, Inspectors and all Officers and servants Welta?e

of the Board shall be deemed to be public servaats 53:12“"‘
within the meaning of section 21 of the Indian Penal angon ™
Code, 1860, '

offizers ani
servan!s of
the Board -
to be public
servants,
Central

Act 43

af 1860,

35. (1) No suit, prosecution or other legal procee- g,
dings shall lie against any person for enything which is, Gaction
in good faith, done or intended to be done in pursuance ‘,f’;‘;;r'a“im
of this Act or any rule or order made thereunder. ¢ '

(2} No suit or other legal proceedings shall lie
against the Government or the Board for any damage
caused, or likely to be caused by anything which is,
in good faith, done or intended to be done in pur-
suance of this Act or any rule or order made there-
under,

36. The Government may, by notification, exerpt Exemption.
any establishment or clasy of establishments from ail
or any of ihe provisions of this Act subject o such
conditions as may be specified in the notification.

37. (i) The Government may, by notification, make pymer of Go-
. arey T or = i the 3 : of this vernmesat to -
1ﬁu]?s o carty out all or any of theé purposes of this vermen, i
Act, - _y

1
o

B S e L

(2) In particular and without prejudice 1o the?
generality of the foregoing power, such  rules raay’
“provide for ali or' any of thé foflowing matters, samely:

-2 < -{2) the agency for and dholhannes bf Soilestica.
of sums referved io in sub-scetion {3) of section 3, and, .
. ihe peried within which the same shall_be paid_to the. .

~credit -of -the Fund; -~
J. 1963-41
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2) Ui 11111“-1‘0-:; Of renresentations of the emple-
a cmployees, on the Sonrd;

{fy ths allowances, if any, payable to them unday

Ct. 3n f—r

(g} the preceedure o be followed ac.ihe meetings
of the Board and the manrer in which the Board shall
conduct its business;

() the particulars in the netice regarding unpuid
acqumu!aum&.,

(i) the dufies and powers of the “Wel
missioner and the Inspeciors and ihe condiiors of
servics of the Welfare Commissioner and e Ensy;-: VOIS
.and other stoff appointed by the Board vider s

,,_.
A
s
5
—

U) he percentage of the  aonpul reme of the
Fund beyond wiich the Board may not spong
Cstafl and o other admidisivative cxpenses;

(k) the registers and records (© be maintained by
whe Board or its officers and servants  under this Act
including the register 1o be kept sepavately fur the
account of unpard accumulations:

(1} the publication of the repori of ihe activities

f ‘*ofhP; maﬁchd froffi iz Tuad icosther with o stzte-
Tient of Te rece-ntbanﬂ c:m':\u.duu-o 0f f_t cRuad and
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wary rule made under this Act shoil Bingea-
it is ’ms:, be laid bemv 1“«: N B

oy of the Jf’ o i it s L session £.ad

CUEGIL e b2 aession Immediniely followimg
Cwnocloeneen deys which may he conans .
CITDOLT WO STIONeSsiva gessicny, and 1, ool e

Conrands of Jhe session ja which it is so {ola o
svctivi B ediately foliowing the Legislauve Asw cobly

cacees in nwking s y modification in the rule of i the
smnimen, of lhb ritle, the rule shall, from the daic oa
witich the moalhuanon or annulment is notified, have
cifect enly in such moedified form or shull stand wano-
e as L.e cae may be, so however that any modifica-
tion or annulment shall be without prejudice to the
velidity of anything previously done under that rule.

38. (1) The Board may, by notification, make re-
gulat:ons, not inconsist@nt with this Act and the rules
macle therennder, for the purpose of giving effect to the
nrovisions of this Act,

{2} In particular and without prejudice o the
generality of the foregoing power, such regulations may
provide for,—

(@) all nawters expressly required or allowed by
Lis Act te be laid down by regulations;

{b) the terms and the conditions of appoiniment
aad service and the scales of pay of officers and servants
of the Board, including the payment of travelling and
daily allowances in respect of journeys undertaken by
such officers and servanis of the Board;

{¢} the supervision and control over the acts and
proceedings of the officers and servants of the Roard
and the maintenance of discipline and conduct among
the officers and servants of the Board.

(d) the procedure in regard to the transaciion of
business at the meetings of the Board including the
guornz_ - -
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. ICYAEE
;

(e) the purpcses for which and the manner in
vwhich temporary asscciation of persons may be made;

@ (f) the duties, the functions, the terms and con-
ditions -of service of the members of the commitiees;

» (g) the manner = and the forin relating to  fhe

_ maintenance of the accounts of the Board.

Arendment
of saction
gof
Central

Act 4

»f 1936,

Amendment
vf seclion
Sof

Central

Act 8

of 1923,

" to an =stablishumedit to which the Andhra Predesh

(3) No regulation or its cancellation or modifica-
tion shail have effect until the same shall have been

-approved. by the Government,

{4) The Government may, by notification res-
cind any reguilation made under this section and there-~
upon, the regulation shall cease t6 have effect.

39. In sub-section (8) of section 8 of the paymeust

of Wages Act, 1936, before the Explanarion, the fol-

towing shall bs inserted, namely —

- “but in the case of any establishment to which
the Andhra Pradesh Labour Welfare Fund Act,

1987 applies, all such realisations shall be paid .

into the Fund constituted under the said Aci™.
4C. To sub-scction (4) of section 8§ of the Work-
men’s Compensation Act, 1923, the {ollowing proviso
shall bz added, uvamely —

“Provided that in .respecté a workman belor #ng

Labour Welfare Fund Act, 1987 applies, the O
missioner shall pay the said balance of (ks meney i
the Fund constituted under that Act in Heu of rgpaying
it to the empicyar”,

i
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of t'he Andhra Pradesh Legislature received the
assent of the Governor onthe 7" April, 2022 and the said assent is hereby first published

onthe 12" April, 2022 in the Andhra Pradesh Gazette for general information :
ACT No. 3 of 2022.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH LABOUR WELFARE
FUND ACT, 1987.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy Third Year of the Republic of India, as follows :-

T (1) This Act may be called the Andhra Pradesh Labour Welfare Fund Short title and
(Amendment) Act, 2022 B commencement.

(2) It shall come into force on such date as the State Government may,
by notification, in the Andhra Pradesh Gazette, appoint.

2. In the Andhra Pradesh Labour Welfare Fund Act, 1987, in section 4, Amendment of

in sub-section (3‘), in clause (b), after sub-clause (i), the following shall be section 4.
inserted namely,- : _ Act No.34 of
1987.

“(i-A) Vice-Chairman;”.

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Departmént.

- Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 27} AMARAVATI, MONDAY, 31 OCTOBER, 2022.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the '

Governor onthe 22" October, 2022 and the said assent is hereby first published on the
31 October, 2022 in the Andhra Pradesh Gazette for general information :

ACT No. 27 of 2022.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH LABOUR
WELFARE FUND ACT, 1987. '

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy Third

Year of the Republic of India as follows: -

(1) This Act may be called the Andhra Pradesh Labour Welfare Fund (Second Short title and
Amendment) Act, 2022. : commencement.

(2) It shall be deemed to have come into force on and form the 9* day of September,
2022.

Inthe Andhia Pradesh Labour Welfare Fund Act, 1987 (hereinafter referred toas  Substistution

the Principal Act), for section 25, the following shall be substituted, namely,- R sEThon 2>,
“25. Penalty for obstructing inspection or for failure to produce ActNo.34 of
documents, etc.:- (1) Any person who willfully obstructsan Inspector 1987.

in the exercise of his powers or discharge of his duties under this Act
or fails to produce for inspection on demand by an Inspector any
register, record or other document maintained in pu:suance of the
provisions of this Act or the rules made thereunder or to supply to
him on demand true copies of any such document shall, be imposed,-

J-45-41. ] [1]
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(a) for the first offence with fine upto Rs.25,000/-

(b) for a second or subsequent offence with fine upto Rs.1,00,000/-

(2) The Inspecting Officer shall forward the inspection report to the
authority, as prescribed within three (3) days of inspection. The authority,
shall cause a notice to be issued to the person concerned and after giving
reasonable opportunity of hearing, shall impose the fine as deemed fit.

(3) Any person aggrieved by the order passed under sub section (2)
above may prefer an appeal as provided for under the Rules.

(4) Incase the fine so imposed is not paid within fifteen (15) days of
passing of the order by the authority concerned, whether in appeal or
otherwise, the said fine shall be recovered from such person as an arrear
of land revenue.”.

Omission of sections 3, In the principal Act, Sections 26, 27 and 28 shall be omitted.
26,27 and 28.

Substution of 4. Inthe principal Act, for section 30, the following shall be substituted, namely,-

section 30. ) s
«“3(. Penalty for non-compliance with the direction of the Board:-
(1) Any person who willfully fails to produce any document required by
the Board or to furnish any information called for by the Board or willfully
fails to comply with any direction issued by the Board under Section 29,
shall be imposed,-

(a) for the first offence with ﬁne upto Rs.25,000/-

(b) for a second or subsequent offence with fine upto Rs.1,00,000/-

(2) The Inspecting Officer shall forward the inspection report to the
authority as prescribed within three (3) days of inspection. The authority,
shall cause a notice to be issued to the person concerned and after giving
reasonable opportunity of hearing, shall impose the fine as deemed fit.

(3) Any person aggrieved by the order passed under sub-section (2)
above may prefer an appeal as provided for under the Rules.
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(4) In case the fine so imposed is not paid within fifteen (15) days of
- passing of the order by the authority concerned, whether in appeal

or otherwise, the said fine shall be recovered from such person as an

arrear of land revenue.”.
5. Inthe principal Act, Section 30-A shall be omitted. Ea . ey
6. (1) The Andhra Pradesh Labour Welfare Fund (Second Amendment) Ordinance, Repeal and
' ; saving.
2022 is hereby repealed.
: - Ordiance No.
(2) Notwithstanding such repeal, anything done or any action taken under the said 11 of 2022.

Ordinance shall be deemed to have been doné or taken under this Act.

G. SATYA PRABHAKARA RAQO,
Secretary to Government,
. Legal and Legislative Affairs & Justice,
Law Department.



